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DIRECTORATE GENERAL OF FOREIGN TRADE
(DES-II SECTION)

RATIFIED MINUTES OF THE NORMS COMMITTEE-II
MEETING No. 9/81 DATED 02.01.2019
Please Note

For information of exporters, Norms Committee-II handles all cases pertaining to
fixation/ratification of norms for Export Products falling under ITC (HS) Chapter 72 to
76, 78 to 80, 85. Communications in respect of cases/pertaining to NC-II may be sent to
email address: nc2.dgft@nic.in

In certain cases the decision of the Norms Committee refers to the Recommendations/
Observations/ Deficiencies received from the concerned Technical Authority.
Wherever applicable, a scanned copy of such document has been placed at the end of
the Minutes, in running serial orders. The concerned firm/company may go through the
same and respond accordingly.

Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a
reference in NC decisions, has also been attached in the end. This may also be referred
to by the concerned firm/company and may be responded accordingly.

The Norms Committee has taken decision only with respect to technical aspect/wastage
norms. While redeeming the applications, RAs should check that the applicant has
fulfilled all requirements as prescribed in policy/procedure including those in Policy
Circulars issued from time to time or any other provisions under FTP/HBP for EODC.
Wherever the Committee has fixed Norms, the concerned RA may ensure that AA is
issued on the wastages/consumption as ratified by the Committee or as per wastages
claimed in the application, whichever is less.

Meeting No. 9/81 of Norms Committee-II for the year 2018-19 was held on 02.01.2019

under the Chairmanship of Shri R.P. Goyal, Additional Director General of Foreign Trade to
consider the following applications for ratification of norms in respect of advance
authorizations under Duty Exemption Scheme (Chapter-4) of Foreign Trade Policy 2015-20.
The following members were present in the meeting:-

SL Name & Designation Department
No.

1. | Shri S.K. Bhatnagar, Dy. IA MOS

2. | Shri Sundeep Chauhan, DO DIPP

3. | Shri V.C. Agarwal, Consultant (TEC-3) DGFT

4. | Shri Shaish Kumar, Consultant (TEC-1) DGFT

5. | Shri Mayank Krishna, Astt.Director EEPC

6. | Shri Chandrakanth Reddy Mallu, Astt. DGFT DGFT
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The minutes of cases discussed in this meeting are as below:-

MEETING NUMBER  :9/81-ALC2/2018 MEETING DATE : 02.01.2019

Case No.:16/9/81- Party Name: NATIONAL [Meet No/Date: 9/81- pproved
ALC2/2017 STEEL AND AGRO ALC2/2018

INDUSTRIES LTD., 02.01.2019
HQ File RLA File Lic.No/Date: 5610005104
:01/81/050/00187/AM18/ |:56/24/040/00051/AM17/ [23.03.2017

Decision: The Committee considered the case as per agenda and decided to ratify the norms
for the above AA as per written comments of MoS vide their U.O. No.: 2(6)/2017-TD dated|
13.12.2018. (Copy enclosed)

RA concerned may take suitable consequential action accordingly. ]
lCase No.:12/4/81- Party Name: VINEY Meet Approved
ALC2/2017 CORPORATION LTD. [No/Date:9/81-ALC2/2018

02.01.2019
HQ File: RLA File: Lic.No/Date: 0510402093
01/81/050/00091/AM18/ [05/24/040/00642/AM17/(30.03.2017

Decision: The Committee considered the case as per agenda and decided to ratify the norms
for the above AA as per written comments of MietY vide their U.O. No.: 17(34)/2017-IPHW,|
dated 4.12.2018. (Copy enclosed)

RA concerned may take suitable consequential action accordingly.

Case No.:41/24/81- Party Name: KEI Meet No/Date:9/81- Approved
ALC2/2017 INDUSTRIES LIMITED |ALC2/2018

02.01.2019
HQ File RLA File Lic.No/Date:0510405148
:01/81/050/00543/AM18/  [:05/23/040/00355/AM18/ [29.12.2017

Decision: The Committee considered the case as per agenda and decided to ratify the norms
for the above AA as per written recommendation of Consultant (TEC-3) as under:

1. Quantity of import item No. 1 is allowed as 1.01 kg/kg content.

2. Quantity of import item No. 2 is allowed as 1.05kg/kg content. Word “Any”
may be replaced by “RELEVENT”

Quantity of import item No. 3 is allowed as 1.05 kg/kg content.

Import item No. 4 may be deleted.

Quantity of import item No. 5 is allowed as1.02 kg/kg content.

Quantity of import item No. 6 is allowed as 1.01 kg/kg content.

Quantity of import item No. 7 is allowed as 1.05 kg/kg content.

Quantity of import item No. 8 & 9 is allowed as 1.01 kg/kg content.

Quantity of import item No. 10 is allowed as 1.01 kg/kg content. Words
“COPPER FOIL” may be deleted.

RA concerned may take suitable consequential action accordingly. i
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[Case No.:92/5/81- Party Name: PARAM Meet No/Date:9/81- Deferred

ALC2/2018 INDUSTRIES ALC2/2018
02.01.2019
HQ File RLA File Lic.No/Date:0310820310

:01/81/050/00300/AM19 |:03/95/040/01171/AM18/  06.04.2018

Decision: The Committee considered the case as per agenda. As per the advise of]

representative of MSME, the Committee decided to ask the firm to furnish the following

information for further examination of the case:

1. Complete details of export product with wastage calculation along with the
drawing and sheet layout.

2. Details of manufacturing process.

3. Details of relevant thickness with grade of the export product.

The case stands deferred.

Case No.:93/5/81- Party Name: PARAM Meet No/Date:9/81- Deferred
ALC2/2018 INDUSTRIES ALC2/2018

02.01.2019
HQ File RLA File Lic.No/Date:0310820312
:01/81/050/00301/AM19/ |:03/95/040/01177/AM18/ 106.04.2018

Decision: The Committee considered the case as per agenda and as per the advice off
representative of MSME decided to ask the firm to furnish the following information for
examination of the case:

1. Complete details of export product with wastage calculation along with the
drawing and sheet layout.

2. Details of manufacturing process.

3. Details of relevant thickness with grade of the export product.

The case stands deferred.

Case No.:97/5/81- Party Name: PARAM Meet No/Date:9/81- Deferred
ALC2/2018 INDUSTRIES ALC2/2018

02.01.2019
HQ File RLA File Lic.No/Date: 0310820536
:01/81/050/00305/AM19/ |:03/95/040/00042/AM19/ (19.04.2018

Decision: The Committee considered the case as per agenda and as per the advice of

representative of MSME decided to ask the firm to furnish the following information for

examination of the case:

1. Complete details of export product with wastage calculation along with the
drawing and sheet layout.

2. Details of manufacturing process.

3. Details of relevant thickness with grade of the export product.

The case stands deferred.
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Case No.:51/5/81- Party Name: JAYNA Meet No/Date:9/81- Approved

ALC2/2018 STEEL INDIA ALC2/2018
02.01.2019
HQ File RLA File Lic.No/Date:0510406419

:01/81/050/00259/AM19/|:05/23/040/00072/AM19/ |10.05.2018

Decision: The Committee considered the case as per agenda and decided to ratify the norms
for the above AA allowing the quantity of import item with wastage of 7% as per
erlcommendation of representative of MSME and Consultant (TEC-3) with the condition that

e grade/technical specifications of the stainless steel imported and that exported should]
conform.

RA concerned may take suitable consequential action accordingly.

Case No.:53/5/81- Party Name: JAYNA Meet No/Date:9/81- Approved
ALC2/2018 STEEL INDIA IALC2/2018

02.01.2019
HQ File RLA File Lic.No/Date:0510406418
:01/81/050/00261/AM19/  [:05/23/040/00073/AM19/{10.05.2018

Decision: The Committee considered the case as per agenda and decided to ratify the norms
for the above AA allowing the quantity of import item with wastage of 7% as per
recommendation of Consultant (TEC-3) with the condition that the grade/technical
specifications of the stainless steel imported and that exported should conform.

RA concerned may take suitable consequential action accordingly.

Case No.:55/5/81- Party Name: KEC Meet No/Date:9/81- Deferred
ALC2/2018 INTERNATIONAL LTD. |ALC2/2018

02.01.2019
HQ File RLA File Lic.No/Date:0310820971
:01/81/050/00263/AM19/  |:03/94/040/00037/AM17/ |15.05.2018

Decision: The Committee considered the case as per agenda and decided to ask the firm to
submit following information as per written recommendation of DIPP vide their F.No.: P-
47/5/2018-TSW dt. 13.12.2018 as under:

1. Sl. No. 4, 5 & 12 of the Standard Deficiency Format.

The case stands deferred.
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[Case No.:58/5/81- Party Name: KEC Meet No/Date:9/81- Deferred
ALC2/2018 INTERNATIONAL LTD.|ALC2/2018

02.01.2019
HQ File RLA File Lic.No/Date: 0310820979

:01/81/050/00266/AM 19/

:03/94/040/00234/AM17/

15.05.2018

1. Sl No. 4,5 & 12 of the Standard Deficiency Format.

10/Decision: The Committee considered the case as per agenda and decided to ask the firm to
submit following information as per written recommendation of DIPP vide their F.No.: P-
47011/396/2018-TSW dt. 13.12.2018 as under:

:01/81/050/00267/AM19/

:03/94/040/01065/AM17/

15.05.2018

The case stands deferred.
Case No.:59/5/81- Party Name: KEC Meet No/Date:9/81- Deferred
ALC2/2018 INTERNATIONAL LTD.|ALC2/2018
02.01.2019
HQ File RLA File Lic.No/Date:0310820973

1. Sl No. 4,5 & 12 of the Standard Deficiency Format.

11[Decision: The Committee considered the case as per agenda and decided to ask the firm to
submit following information as per written recommendation of DIPP vide their F.No.: P-
47011/397/2018-TSW dt. 13.12.2018 as under:

The case stands deferred.
[Case No.:60/5/81- Party Name: KEC Meet No/Date:9/81- Deferred
ALC2/2018 INTERNATIONAL LTD.[ALC2/2018

02.01.2019
HQ File RLA File Lic.No/Date:0310820974
:01/81/050/00268/AM19/ [:03/94/040/01114/AM17/ [15.05.2018

The case stands deferred.

1. Sl No. 4, 5 & 12 of the Standard Deficiency Format.

17/Decision: The Committee considered the case as per agenda and decided to ask the firm to
submit following information as per written recommendation of DIPP vide their F.No.: P-
47011/397/2018-TSW dt. 01.01.2019 as under:
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Case No.:70/5/81- Party Name: KEC Meet No/Date:9/81- Deferred

ALC2/2018 INTERNATIONAL LTD.|ALC2/2018
02.01.2019 |
HQ File RLA File Lic.No/Date: 0310820972

:01/81/050/00278/AM19/ |:03/94/040/00761/AM17/ |15.05.2018

Decision: The Committee considered the case as per agenda and decided to ask the firm to
submit following information as per written recommendation of DIPP vide their F.No.: P-
47011/397/2018-TSW dt. 01.01.2019 as under:

1. Sl. No. 4, 5 & 12 of the Standard Deficiency Format.

The case stands deferred.

14

Case No.:71/5/81- Party Name: KEC Meet No/Date:9/81- Deferred
ALC2/2018 INTERNATIONAL LTD. |ALC2/2018
02.01.2019

HQ File RLA File Lic.No/Date:0310820997
:01/81/050/00279/AM19/ [:03/94/040/00186/AM18/ 15.05.2018

ecision: The Committee considered the case as per agenda and decided to ask the firm to
submit following information as per written recommendation of DIPP vide their F.No.: P-
47011/397/2018-TSW dt. 01.01.2019 as under:
1. SL. No. 4, 5 & 12 of the Standard Deficiency Format.

The case stands deferred.
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Case No.:117/5/81- Party Name: RR KABEL [Meet No/Date:9/81- Deferred
ALC2/2018 LIMITED ALC2/2018

02.01.2019 ]
HQ File RLA File : Lic.No/Date:0310820984
:01/81/050/00325/AM19/ 103/95/040/00065/AM19/ [15.05.2018

Decision: The Committee considered the case as per agenda and decided to ask the firm to
furnish the following information as per the written comments of DIPP vide their F.No. P-
47011/386/2018-TSW dated 31.12.2018 as under:

Voltage ratings of cable.

Net weight/KM of each cable.

Size of conductors in cables along with quantities of cables in KMs.

Detailed calculations for the requirement of each raw material, export product wise
supported by cross sectional diagrams of the cable (in tabular form).

5. Material balancing data.

bl S

The case stands deferred. /
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|Case No.:121/5/81- Party Name: SHIVA Meet No/Date:9/81- Approved

ALC2/2018 [UTENSILS INDUSTRIES |ALC2/2018
PVT. LTD. 02.01.2019
HQ File RLA File Lic.No/Date:0510406463

:01/81/050/00329/AM19/ [:05/24/040/00088/AM19/ |15.05.2018
Decision: The Committee considered the case as per agenda and decided to ratify the norms|
for the above AA allowing the quantity of import item with wastage of 7% as per]
recommendation of Consultant (TEC-3) with the condition that the Grade/Technical
specifications of the stainless steel imported and that exported should conform.

RA concerned may take suitable consequential action accordingly.

1

~

[Case No.:145/5/81- Party Name: UM Meet No/Date:9/81- Deferred
ALC2/2018 CABLES LTD. ALC2/2018

02.01.2019
HQ File RLA File Lic.No/Date:0310820991
:01/81/050/00353/AM19/ |:03/95/040/01124/AM18/]15.05.2018

Decision: The Committee considered the case as per agenda and observed that earlier the
case was referred to DIPP for comments. However, DIPP vide their F.No.: P-47011/1/2019-
TSW dated 02.01.2019 informed that the export items are Telecommunication Cables and
pertains to DoT. Hence, the Committee decided to send a complete set of application to DoT]
for examination of the case.

The case stands deferred.

1

o0

Case No.:114/3/81- Party Name: VIKARSH Meet No/Date:9/81- Deferred
ALC2/2018 STAMPINGS INDIA PVT. |ALC2/2018

LTD. 02.01.2019
HQ File RLA File Lic.No/Date:3110067051
:01/81/050/+/AM19/ :31/83/040/00018/AM19/  |15.05.2018
Decision: The Committee considered the case as per agenda and noted that a deficiency letter]

was sent to the firm on 10.12.2018 raised by MietY, whereas, the firm has replied and stated
that information will be provided shortly (vide their email dated 22.12.2018). The Committee
decided to await reply of the firm.

The case stands deferred.
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Case No.:13/5/81- Party Name: APAR Meet No/Date:9/81- Deferred
ALC2/2018 INDUSTRIES LIMITED |ALC2/2018

02.01.2019
HQ File RLA File Lic.No/Date:0310821015
:01/81/050/00221/AM19/ |:03/94/040/00029/AM19/ [16.05.2018

19
1.

wise.
Total net weight of

Ll o

The case stands deferred.

each export products.

List of export products.
Voltage grade statement for export products.
Product data sheet for all items signed by the technical person.

ecision: The Committee considered the case as per agenda and decided to ask the firm to|
furnish the following information as per the written recommendation of DIPP vide their
F.No.: P-47011/391/2018-TSW dated 31.12.2018 as under-:

Detailed working sheet for requirement of each raw material against export product

Case No.:94/5/81- Party Name: PARAM Meet No/Date:9/81- Deferred
ALC2/2018 INDUSTRIES ALC2/2018

02.01.2019
HQ File RLA File : Lic.No/Date:0310821027
:01/81/050/00302/AM19/ [03/95/040/00120/AM19/ |16.05.2018

20
1.

2,
3.

The case stands deferred.

Decision: The Committee considered the case as per agenda and decided to ask the firn: to|
furnish the following information as per the advice of representative of MSME:

Complete details of export product with wastage calculation along with the
drawing and sheet layout.

Details of manufacturing process.
Details of relevant thickness with grade of the export product.

—
Case No.:96/5/81- Party Name: PARAM Meet No/Date:9/81- Deferred
ALC2/2018 INDUSTRIES ALC2/2018
02.01.2019
HQ File RLA File Lic.No/Date:0310821030
:01/81/050/00304/AM19/ [:03/95/040/00135/AM19/ [16.05.2018

—

The case stands deferred.

Z

Decision: The Committee considered the case as per agenda and decided to ask the firm to

furnish the following information as per the advice of representative of MSME:

1. Complete details of export product with wastage calculation along with the
drawing and sheet layout.

2. Details of manufacturing process.

3. Details of relevant thickness with grade of the export product.

=
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[Case No.:116/5/81- Party Name: R.R.KABEL [Meet No/Date:9/81- Deferred

ALC2/2018 LIMITED, ALC2/2018
02.01.2019
HQ File RLA File Lic.No/Date:0310821010

:01/81/050/00324/AM19/ |:03/95/040/01011/AM18/ |16.05.2018

Decision: The Committee considered the case as per agenda and decided to ask the firm to
furnish the following information as per the written comments of DIPP vide their F.No.: P-
47011/386/2018-TSW dated 02.01.2019 as under:

Voltage ratings of cable.

Net weight/Km of each cable.

Size of conductors in cables along with quantities of cables in KMs.

Detailed calculations for the requirement of each raw material, export product wise
supported by cross sectional diagrams of the cable (in tabular form).

5. Material balancing data.

e 3 =

The case stands deferred.
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Case No.:20/5/81- Party Name: B.C. POWER [Meet No/Date:9/81- pproved
ALC2/2018 CONTROLS LIMITED  |ALC2/2018
02.01.2019

HQ File RLA File Lic.No/Date:0510406512
:01/81/050/00228/AM19/ |:05/23/040/00071/AM19/ |17.05.2018

Decision: The Committee considered the case as per agenda. As per recommendation of]
Consultant (TEC-3) present in meeting, the Committee decided to ratify the norms for the
above AA allowing 1% wastage on net content.

RA concerned may take suitable consequential action accordingly.

[Case No.:54/5/81- Party Name: KEC Meet No/Date:9/81- Deferred
ALC2/2018 INTERNATIONAL LTD. [ALC2/2018

02.01.2019
HQ File RLA File Lic.No/Date:0310821060
:01/81/050/00262/AM19/ [:03/94/040/00123/AM17/ (17.05.2018

2

E S

Decision: The Committee considered the case as per agenda and decided to ask the firm to
furnish the following information as per the written recommendation of DIPP vide their
F.No.: P-47011/394/2018-TSW dated 13.12.2018 as under:

1. SL No. 4, 5 & 12 of the Standard Deficiency Format.

The case stands deferred.
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Case No.:61/5/81- Party Name: KEC Meet No/Date:9/81- Deferred

ALC2/2018 INTERNATIONAL LTD. |ALC2/2018
02.01.2019
HQ File RLA File Lic.No/Date:0310821055

:01/81/050/00269/AM19/  [:03/94/040/01144/AM17/ (17.05.2018

Decision: The Committee considered the case as per agenda and decided to ask the firn: to|
furnish the following information as per the written recommendation of DIPP vide their
F.No.: P-47011/398/2018-TSW dated 13.12.2018 as under:

1. SL. No. 4, 5 & 12 of the Standard Deficiency Format.

The case stands deferred.
Case No.:62/5/81- Party Name: KEC Meet No/Date:9/81- Deferrcd
ALC2/2018 INTERNATIONAL ALC2/2018

LTD. 02.01.2019
HQ File RLA File Lic.No/Date:0310821056
:01/81/050/00270/AM19/  |:03/94/040/00863/AM17 [17.05.2018

Decision: The Committee considered the case as per agenda and decided to ask the firm to
furnish the following information as per the written recommendation of DIPP vide their
F.No.: P-47011/397/2018-TSW dated 01.01.2019 as under:

1. Sl No. 4, 5 & 12 of the Standard Deficiency Format.

The case stands deferred.
Case No.:69/5/81- Party Name: KEC Meet No/Date:9/81- Deferred
ALC2/2018 INTERNATIONAL ALC2/2018

LTD. 02.01.2019
HQ File RLA File Lic.No/Date:0310821053
:01/81/050/00277/AM19/  |:03/94/040/00443/AM17/{17.05.2018

Decision: The Committee considered the case as per agenda and decided to ask the firm to|
furnish the following information as per the written recommendation of DIPP vide their
F.No.: P-47011/397/2018-TSW dated 01.01.2019 as under:

1. S1. No. 4, 5 & 12 of the Standard Deficiency Format.

The case stands deferred.

7. 4
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Case No.:126/5/81- Party Name: SIEMENS [Meet No/Date:9/81- Deferred

ALC2/2018 LIMITED ALC2/2018
02.01.2019
HQ File RLA File Lic.No/Date:0310821041

:01/81/050/00334/AM19/ |:03/95/040/00094/AM19/ {17.05.2018

28

Decision: The Committee considered the case as per agenda and perused the written
comments of DHI as given vide U.O. No.: DES-2/SEML/InTr-1-2018-HEI dated 31.12.2018
wherein DHI stated that the input item quantities for each export product mentioned in
Appendix 4E differ from the quantity mentioned in Guaranteed Technical Parameter and also
no justification has been provided for the same by the firm. Therefore, the Committee
decided to ask the firm to submit the same information as per Appendix 4H and 4K of
DGFT’s Public Notice No. 68/2015-20 dated 22.3.2018, the rating of export product and
complete description of input item No. 1.

The case stands deferred.

lCase No.:125/5/81- Party Name: SIDDHI Meet No/Date:9/81- Approved
ALC2/2018 TRADERS ALC2/2018

02.01.2019
HQ File RLA File Lic.No/Date:0510406537
:01/81/050/00333/AM19/ [:05/24/040/00093/AM19/ 21.05.2018

29

Decision: The Committee considered the case as per agenda and decided to ratify the norms|
for the above AA allowing quantity of import item with 7% wastage as per recommendation|
of Consultant (TEC-3) with the condition that the Grade/Technical specifications of the
stainless steel imported and that exported should conform.

RA concerned may take suitable consequential action accordingly.

[Case No.:87/5/81- Party Name: ORIENTAL [Meet No/Date:9/81- 'Withdrawn
ALC2/2018 CONTAINERS LIMITED [ALC2/2018

02.01.2019
HQ File RLA File Lic.No/Date:0310821126
:01/81/050/00295/AM19/{:03/95/040/00078/AM19/ [22.05.2018

30

Decision: The Committee considered the case as per agenda and noted that concerned RA
mumbai vide letter dated 22.05.2018 has informed that above AA has been issued on repeat
basis as per Para 4.12 of the FTP. Accordingly, the Committee decided to allow the
withdrawal of the case from the agenda.

Case is withdrawn.

o
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[Case No.:57/5/81- Party Name: KEC Meet No/Date:9/81- Deferred
ALC2/2018 INTERNATIONAL IALC2/2018

LTD. 02.01.2019
HQ File RLA File Lic.No/Date:0310821175
:01/81/050/00265/AM19/  |:03/94/040/00990/AM1 123.05.2018

7/

[—

Decision: The Committee considered the case as per agenda and decided to ask the firm to
submit following information as per the written recommendation of DIPP vide their F.No.: P-
47011/395/2018-TSW dated 13.12.2018 as under:

1. S1. No. 4, 5 & 12 of the Standard Deficiency Format.

The case stands deferred.
{Case No.:66/5/81- Party Name: KEC Meet No/Date:9/81- eferred
ALC2/2018 INTERNATIONAL ALC2/2018

LTD. 02.01.2019
HQ File RLA File Lic.No/Date:0310821191
:01/81/050/00274/AM19/  |:03/94/040/00827/AM17/[23.05.2018

3p[Decision: The Committee considered the case as per agenda and decided to ask the firm to
submit following information as per the written recommendation of DIPP vide their F.No.: P-
47011/397/2018-TSW dated 01.01.2019 as under:

1. S1.No. 4, 5 & 12 of the Standard Deficiency Format.

The case stands deferred.

Case No.:68/5/81- Party Name: KEC Meet No/Date:9/81- Deferred
ALC2/2018 INTERNATIONAL LTD. |ALC2/2018
02.01.2019
HQ File RLA File Lic.No/Date:0310821187
:01/81/050/00276/AM19/ |:03/94/040/00085/AM18/ [23.05.2018

3 3E)ecision : The Committee considered the case as per agenda and decided to ask the firm: to)

submit following information as per the written recommendation of DIPP vide F.No.: P-
7011/399/2018-TSW dated 13.12.2018 as under:

1. SL No. 4, 5 & 12 of the Standard Deficiency Format.

The case stands deferred.

-

12




34

Case No.:110/5/81- Party Name: POLYNOVA [Meet No/Date:9/81- Deferred

ALC2/2018 INDUSTRIES LTD. ALC2/2018
02.01.2019
HQ File RLA File Lic.No/Date:0310822367

:01/81/050/00318/AM 19/ |:03/95/040/00089/AM 19/ |17.07.2018

Decision: The Committee considered the case as per agenda and as per the written comments
of Consultant (TEC-1) decided to ask the firm to furnish the following information for
examination of the case:

I. Percentage of solid content in import item at SI. No. 5, 8 and 9.
2. Thickness, width and weight of Graphite Foil.
3. Sl.No. 5 & 11 of the Standard Deficiency Format.

The Casc stands deferred.

' |Case No.:133/5/81- Party Name: STERLITE  [Meet No/Date:9/81- Deferred
ALC2/2018 POWER ALC2/2018
TRANSMISSION 02.01.2019
LIMITED
HQ File RIA File Lic.No/Date: 0310822348
51:01/81/050/00341/AM 19/ |:03/95/040/00331/AM19/{17.07.2018

Decision: The Committee considered the casc as per agenda and noted that the case was
referred to DIPP on 16.11.2018. Comments of DIPP are awaited. Hence, the Committee
decided to wait for the comments.

'The case stands deferred. B

Case No.:141/5/81- Party Name: TOSHIBA  Meet No/Date:9/81- Deferred
ALC2/2018 TRANSMISSION & ALC2/2018

DISTRIBUTION 02.01.2019

SYSTEMS N
HQ File RIA File LLic.No/Date:0910066469
:01/81/050/00349/AM 19/ :09/24/040/00169/AM19/ |18.07.2018

36—
Decision: The Committee considered the case as per agenda and decided to seek from the

firm calculation of the raw material linked with the weight balance sheet as per the Appendix
4H and 4K of DGET’s Public Notice No.68/2015-20 dated 22.3.2018 as sought by DHI vide

The casc stands deferred.

UO. No.: DES-2/TOSH/Tr-1-2018-HEI dated 11.12.2018.

13
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Case No.:142/5/81- Party Name: TOSHIBA  [Meet No/Date:9/8 1 - Deferred
ALC2/2018 TRANSMISSION & ALC2/2018

DISTRIBUTION 02.01.2019

SYSTEMS
HQ File RLA File Lic.No/Date:0910066468
:01/81/050/00350/AM19/  |:09/24/040/00152/AM19/ 18.07.2018

Decision: The Committee considered the case as per agenda and decided to seek from the
firm calculation of the raw material linked with the weight balance sheet as per the Appendix
4H and 4K of DGF1’s Public Notice No.68/2015-20 dated 22.3.2018 as sought by DHI vide
UO. No.: DES-2/TOSH/Tr-2-2018-HEI dated 01.0] 2019.

| [The case stands deferred. -

ﬁfase No.:146/5/81- Party Name: UNIVERSAL Meet No/Date:9/81- Deferred
ALC2/2018 HEAT EXCHANGERS  |ALC2/2018
» LIMITED 02.01.2019
HQ File RLA File LLic.No/Date:3210078574
8:01/81/050/()0354/AI\/I]9/ :32/24/040/00020/AM19/ [18.07.2018

Decision: The Committee considered the case as per agenda and noted that the case was
referred to MSME on 14.11.2018. Comments of MSME are awaited. Hence, the Committee
decided to wait for the comments.

o The case stands deferred.

Meet No/Date:9/81 - Deferred
ALC2/2018

02.01.2019

HQ File RILA File Lic.No/Datc:0310822465
:01/81/050/00317/AM 19/ :03/95/040/00347/AM19/ [20.07.2018
Decision: The Committee considered the case as per agenda and noted that the case was
referred to DIPP on 28.12.2018. Comments of DIPP are awaited. Hence, the Committee
decided to wait for the comments.

~ |Case No.:109/5/81- Party Name: POLYCARB
ALC2/2018 WIRES PVT.LTD.

[The case stands deferred.

Case No.:89/5/81- Party Name: P. M. Meet No/Date:9/81-
ALC2/2018 ELECTRO AUTO PVT. |ALC2/2018
S LTD. 02.01.2019
HQ File RLA File [ic.No/Date:3110067121
:01/81/050/00297/AM 19/ :31/83/040/00061/AM19/ [23.07.2018

Decision: The Committee considered the case as per agenda and decided to ask the firm to
submit following information for cxamination of the case advised by representative of]
MSME:

I. SI.No.3,4,5& 11 of the Standard Deficiency Format.

Ihc case stands deferred.

———
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[Case No.:99/5/81- Party Name: PARAM Meet No/Date:9/81- Deferred
ALC2/2018 INDUSTRIES ALC2/2018

02.01.2019
HQ File RLA File Lic.No/Date:0310822515
:01/81/050/00307/AM19/ [:03/95/040/00368/AM19/ [23.07.2018

Decision: The Committee considered the case as per agenda. As per the advise of]
representative of MSME, the Committee decided to ask the firm to furnish the following

1.

and sheet layout.
2,
3.

The case stands deferred.

information for further examination of the case:

Details of manufacturing process.
Details of relevant thickness with grade of the export product.

Complete details of export product with wastage calculation along with the drawing]

42

Case No.:143/5/81- Party Name: TUBACEX [Meet No/Date:9/81- Deferred
ALC2/2018 PRAKASH INDIA ALC2/2018

PRIVATE LIMITED 02.01.2019
HQ File RLA File Lic.No/Date:0310822579
:01/81/050/00351/AM19/ [:03/95/040/00387/AM19/ |25.07.2018

1.

The case stands deferred.

Net weight of each export item (size and grade wise)
2. Details of stage-wise wastages and justification for the same.

Decision: The Committee considered the case as per agenda and decided to ask the firm to|
furnish the following information as per written comments of DIPP vide their F.No.: P-
47011/4/2019-TSW dated 02.01.2019 as under:

43

[Case No.:112/5/81-
ALC2/2018

Party Name: PREMIER
INDUSTRIAL
CORPORATION LIMITED

Meet No/Date:9/81-
IALC2/2018
02.01.2019

Approved

HQ File
:01/81/050/00320/AM19/

RLA File
:03/95/040/00301/AM19/

Lic.No/Date:0310822617
26.07.2018

representative of MSME.

RA concerned may take suitable consequential action accordingly.

Decision: The Committee considered the case as per agenda and decided to ratify the norms
allowing quantity of import with 1% wastage as applied as per recommendation of]

15
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Case No.:113/5/81- Party Name: PREMIER ~ [Meet No/Date:9/81- pproved
ALC2/2018 INDUSTRIAL ALC2/2018
CORPORATION 02.01.2019
LIMITED
HQ File RLA File Lic.No/Date:0310822615
44):01/81/050/00321/AM19/ [:03/95/040/00357/AM19/  [26.07.2018

wastage as applied for.

Decision: The Committee considered the case as per agenda and as per recommendation of]
representative of MSME decided to ratify the norms allowing quantity of import with 1%

RA concerned may take suitable consequential action accordingly.

Deferred

45(:01/81/050/00342/AM19/

:03/95/040/00121/AM19/

Iﬁ:se No.:134/5/81- Party Name: STERLITE [Meet No/Date:9/81-
C2/2018 POWER ALC2/2018
TRANSMISSION 02.01.2019
LIMITED
HQ File RLA File Lic.No/Date:0310822611

26.07.2018

Decision: The Committee considered the case as per agenda and noted that the case was
referred to DIPP on 28.12.2018. Comments of DIPP are awaited. Hence, the Committee
decided to wait for the comments.

The case stands deferred.
Case No.:155/5/81- arty Name: LEITWIND [Meet No/Date:9/81- Deferred
ALC2/2018 SHRIRAM ALC2/2018

MANUFACTURING 02.01.2019

PRIVATE LIMITED
HQ File RLA File Lic.No/Date:0410164534
:01/81/050/00363/AM19/ [:04/24/040/00042/AM19/ [27.07.2018

46lexamination of the case:

i L ol o

The case stands deferred.

Net content of FRP in export product.
Net content of Balsa Wood, PVC foam (Weight wise) in export product.
Net weight of Pultrusions, plate and metal parts.

Net weight of export product.
Value of consumables.

S1. No. 5 & 11 of the Standard Deficiency Format.

Decision: The Committee considered the case as per agenda and as per the recommendation|
of Consultant (TEC-1) decided to ask the firm to furnish the following information for

16
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[Case No.:162/5/81- Party Name: PONDY Meet No/Date:9/81- Approved

ALC2/2018 OXIDES AND ALC2/2018
CHEMICALS LIMITED [02.01.2019
HQ File RLA File Lic.No/Date:0410164537

:01/81/050/00370/AM19/ [:04/24/040/00099/AM19/ 130.07.2018

Decision: The Committee considered the case as per agenda and on the recommendation of]
representative of MSME decided to ratify the norms for the above AA on repeat basis as
approved for AA No. 0410164295 dated 04.05.2018 in Meeting No: 6/81-ALC2/2018 dated
01.11.2018 as follows:-

1. Allowing wastage of 0.265% on lead content basis

2. Percentage of lead in import item may be mentioned as 98.27%.

RA concerned may take suitable consequential action accordingly.

48

[Case No.:169/5/81- Party Name: BHARAT  [Meet No/Date:9/81- Approved
ALC2/2018 HEAVY ELECTRICALS [ALC2/2018

LIMITED 02.01.2019
HQ File RLA File Lic.No/Date:1110028359
:01/81/050/00377/AM19/ |:11/24/040/00016/AM19/ [31.07.2018

Decision: The Committee considered the case as per agenda and decided to ratify the norms|
for the above AA as per written comments of DHI vide their U.O. No.: DES-2/BHEL/GTrR-
2-2018-HEI dated 01.01.2019 with the exclusion of import item No. 12 as per
recommendation of Consultant (TEC-3) present in the meeting. Hence, the ratified norms are
given below:-

Items (As per AA) Comments
Item No. 1, 3, 10 Net to net The net weight of the raw material in ¢
& 11 product will be as per Technical Guarg

— particulars in Purchase contract, betwej
Item No. 2 1.05 Kg/Kg contain in export | applicant and the buyer along with
product declaration in Appendix 4H and 4K of]

DGFT’s Public Notice No. 68/2015-2
ltemNo. 4 | 1.05 Kg/Kg contain in export | ateq 2;/01;/21(;18.0 e e

product

Item No. 5 2% of FOB value of the
relevant export product

Item No. 7 20 Nos

Item No. 8 Net to net as per GN4 with
accountability.

Item No. 6 &9 Deleted, as according to item
description not incorporated
in export product.

RA concerned may take suitable consequential action accordingly.

. 4



Case No.:161/5/81- Party Name: PONDY Meet No/Date:9/81- Approved

f\LC2/2018 OXIDES AND ALC2/2018
CHEMICALS LIMITED [02.01.2019
HQ File RLA File Lic.No/Date:0410164545

:01/81/050/00369/AM19/  |:04/24/040/00091/AM19/ |31.07.2018

Decision: The Committee considered the case as per agenda and on the recommendation of
representative of MSME decided to ratify the norms for the above AA on repeat basis of AA
No. 0410164295 dated 04.05.2018 as ratified in Meeting No: 6/81-ALC2/2018 dated
01.11.2018 as follows:

1. Allowing wastage of 0.265% on lead content basis

2. Percentage of lead in import item may be mentioned as 98.27%.

RA concerned may take suitable consequential action accordingly.

Case No.:1/5/81- Party Name: Meet No/Date:9/81- Deferred
ALC2/2018 SEIKODENKI INDIA ALC2/2018

PRIVATE LIMITED 02.01.2019
HQ File RLA File Lic.No/Date:0410164566
:01/81/050/00209/AM19/  [:04/24/040/00097/AM19/ [03.08.2018

Decision: The Committee considered the case as per agenda and noted that the case was
referred to DIPP on 28.12.2018. Comments of DIPP are awaited. Hence, the Committee
decided to wait for the comments.

The case stands deferred.
Case No.:2/5/81- Party Name: Meet No/Date:9/81- Deferrcd
ALC2/2018 SEIKODENKI INDIA  |ALC2/2018

PRIVATE LIMITED 02.01.2019
HQ File RLA File Lic.No/Date:0410164564
:01/81/050/00210/AM19/ [:04/24/040/00095/AM19/ (03.08.2018

Decision: The Committee considered the case as per agenda and noted that the case was
referred to DIPP on 28.12.2018. Comments of DIPP are awaited. Hence, the Committee
decided to wait for the comments.

The case stands deferred.
Case No.:163/5/81- Party Name: Meet No/Date:9/81- Deferred
ALC2/2018 SEIKODENKI INDIA  |ALC2/2018

PRIVATE LIMITED 02.01.2019
HQ File RLA File Lic.No/Date:0410164567
:01/81/050/00371/AM19/  [:04/24/040/00098/AM19/(03.08.2018

Decision: The Committee considered the case as per agenda and noted that the case was
referred to DIPP on 28.12.2018. Comments of DIPP are awaited. Hence, the Committee

decided to wait for the comments.
The case stands deferred. ;;5&&/
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| [Case No.:164/5/81-

Party Name: ~ Meet No/Date:9/81

Deferred
ALC2/2018 SEIKODENKI INDIA  |ALC2/2018
PRIVATE LIMITED 02.01.2019
HQ File RLA File LLic.No/Date:0410164565

3 :01/81/050/00372//\:\/[»1 9/ 1:04/24/040/00096/AM19//03.08.2018

Decision: The Committee considered the case as per agenda and noted that the case was
referred to DIPP on 28.12.2018. Comments of DIPP are awaited. Hence, the Committee
decided to wait for the comments.

The case stands deferred.

]
[ [Case No.:14/5/81- Party Name: APAR Meet No/Date:9/8 1- Deferred |
ALC2/2018 INDUSTRIES LIMITED |ALC2/2018
N 2012019 |
HQ File RILA File Lic.No/Date:0310822970

:01/81/050/00222/AM 19/ [:03/94/040/00218/AM19/ 10.08.2018

Decision: The Committee considered the case as per agenda and decided to ask the firm to
furnish the following information as per written comments of DIPP vide their F.No.: P-
47011/392/2018-TSW dated 31.12.2018 as under:

54

I. Detained working sheet for requirement of cach raw material against export product
wisc.

Total net weight of cach export products.

List of export products.

Voltage grade statement for export products.

Product data sheet for all items signed by the technical person.

ok skok ok ook g&/

hdl el Sl

[The case stands deferred.
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Government of India
Ministry of Steel
Technical Division

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol-l) of
Authorization (AA) No 5610005104 dated 23.03.2017- M/s National Steel & Agro
Industries Limited; Indore.

DGFT may refer to their UO Note No 01/81/50/187/AM-18/DES-I1/226 dated
03.12.2018 whereby the request of M/s National Steel & Agro Industries Limited;
Indore was forwarded to Ministry of Steel for ratification of the above mentioned
Advance Authorization.

The aforesaid case for ratification of Advance License has been examined in
the Ministry of Steel based on the quantity exported by the applicant against the
aforesaid AA. The required quantity of items of import has been calculated as per the
revised norm C: 2055 published by DGFT vide PN No 33(RE: 2012)/2009-2014
dated 30.11.2012. However, NC decided that that the quantity required for per tonne
of export product may be given instead of total quantity. Accordingly the required
import quantity to be allowed for per tonne of export product has been calculated as
per the aforesaid Public Notice and enclosed herewith for consideration of Norms

Committee.

(S.K.Bhatnagar)
Deputy Industrial Adviser
Telefax: 011-23062490

Encl: as above

Shri Vinod Kashyap, FTDO, DGFT, UdyogBhawan, New Delhi.
Ministry of Steel U.O.No. 2(6)/2017- TD dated 13.12.2018




1

SI.No Advanced Description of Item of Export Quantity | Thicknes Zinc Quantity of Input per ton of export product
Authorisation of Export| s (MM) | Coating Hot Zincin | Aluminiu | Rolling | Rolling | Pickling |VCIRusto| Guard |Applicato| Primer | Backer | Top Coat
No. & Date MT in Rolled ingot [ m Silicon | Mill Rolls | Oil (Kg) | Oil (Kg) | - Paper |Film (Kg)| rRolls (litre) (litre) (litre)
(gms/m2) | Alloy |[form (Kg)| Alloy (Kg) (Sq (Kg)
Steel Slab/ Metre)
Sheets/ Ingot (Kg)
Strips/
Wide
Coils of
relevent
grade
1 5610005104 |Cold Rolled Zinc & Aluminium-Silicon | 4947.67
dated  |Alloy Colour Coated Alloy Steel 1225.91 0.280 70 1.04]  19.05] 2474 1.25 0.35 0.45 500 2173 0.13 12.41 14.96| 2659
23.03.2017 |Sheets/Wide Coils ) 40.99] 0300 70 1.04]  19.05]  24.74 1.25 0.35 0.45 500 2173 013 1241 1496] 2659
(Plain/Corrugated) having coating
thickness of Primer 4-10 Micron, 145.09 0.320 105 1.03 24.20 31.43 1.25 0.35 0.45 5.00 19.35 0.13 11.05 13.32 23.68
Backer 4-14 Micron and Top Coat 12-| _ 254.70 0.350 70 1.06 15.37 19.97 1.25 0.35 0.45 5.00 17.44 0.13 9.96 12.01 21.35
28 Micron, Tickness ranging from 352.19 0.350 105 1.04 21.83 28.35 1.25 0.35 0.45 5.00 17.44 0.13 9.96 12.01 21.35
0.10 to 1.62 mm, Zn-Al-Si coating 758.02 0.360 70 1.06 15.37 19.97 1.25 0.35 0.45 5.00 17.44 0.13 9.96 12,01 21.35
range from 40-239 gms/ma2. 101.16]  0.400 70 107] 1289 1674 1.25 0.35 0.45 500] 1457 0.13 832] 1003] 17.83
681.42 0.420 70 1.07 12.89 16.74 1.25 0.35 0.45 5.00 14.57 0.13 8.32 10.03 17.83
989.04 0.450 70 1.07 11.92 15.48 1.25 0.35 0.45 5.00 13.46 0.13 7.69 9.27 16.47
77.77 0.500 70 1.08 10.37 13.47 1.25 0.35 0.45 5.00 11.69 0.13 6.67 8.04 14.30
186.18 0.500 150 1.05 21.98 28.55 1.25 0.35 0.45 5.00 11.69 0.13 6.67 8.04 14.30
110.26 0.550 70 1.08 9.175 11.916 1.25 0.35 0.45 5.00 10.32 0.13 5.894 7.105 12.631
24.92 0.550 100 1.07 12.951 16.822 1.25 0.35 0.45 5.00 10.32 0.13 5.894 7.105 12.631
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29. I 2 Government of India
Ministry of Electronics & Information Technology
A frrahae, 6,1 <t o Simaered, 8 faeet-110003
Electronics Niketan, 6, C G O Complex, New Delhi-110003
Website: www.meity.gov.in

fei®  04.12.2018

17(34)/2017-IPHW Date

Subject: Ratification of norms in terms of Para 4.7 of HBP. (Vol.1) in respect of Advance
Authorization No0.0510402093 dated 30.03.2017 issued in favour of M/s. Viney
Corporation Ltd., New Delhi

This refer to DGFT I. D. No. 01/81/50/91/AM18/DES-2/04 dated 12.05.2017 seeking
comments of this Ministry on the above mentioned application of M/s. Viney Corporation Ltd. New
Delhi for export of “Connector”.

2. The application has been examined in the Ministry of Electronics and
Information Technology from technical angle. The import items are required for manufacturing the
export product. This Ministry recommends Ratification of norms of advance authorization as per the
details in Annexure.

Encl :- As above

b

(Saurabh Ranjan)

Scientist-C

Tel:-24301264
Email-saurabhranjan@meity.gov.in

Shri Vinod Kumar Kashyap, FTDO, O/o DGFT, Udyog Bhavan, New Delhi
MeitY U.O. No.17(34)/2017 -IPHW dated 04.12.2018

Digital India ==
Power To Empower

®
e T ot ELECTRONICS INDIA

Billion Needs Million Chips
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Annexure
Quantity

HS CODE Description applied in DGFT| UOM | Qty recommended
39091000 PBT POCAN 1505 Natural Color 5500 KG 5397.20
39071000 POM HOSTAFORM C-13021 BLACK 45000 KG 44158.88
39071000 POM HOSTAFORM C-13021 BLACK 45000 KG 45000
39071000 POM HOSTAFORM C-13021 NATURAL 10500 KG 8959.77
39071000 POM HOSTAFORM C-13021 NATURAL 10500 KG 10303.74

PC PLUS ABS MABLEX 274F S 25045 UV
39033000 BLACK 1250 KG 1226.63

PC PLUS ABS MABLEX 274F S 25045 UV
39033000 BLACK 1250 KG 1226.63
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ALC |l dt.02.01.18
Case No.3 KEI INDUSTRIES Lis. No. ......5148 dt.29.12.17

Import Iter 1. 1.01 kg./kg.content

2.1.05 kg./kg. content.Word "ANY" may be replaced
by "RELEVENT"

3. 1.05 Kg./Kg.content

4. May be deleted

5. 1.02 kg./kg. content

6.1.01 kg./kg. content

7. 1.05 kg./kg. content

8 and 9. 1.01kg./kg. content

10. 1.01 kg./kg. content.Words "COPPER FOIL" may
be deleted
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DIPP(TS Section)

Firm may be requested to furnish following information:-

1.

Eal

5.

FTDO,

Voltage ratings of cables

Net weight/KM of each cable

Size of conductors in cables along with quantities of cables in KMs

Detailed calculations for the requirement of each raw material, export product wise

supported by cross sectional diagrams of the cables(in tabular form)
Material balancing data.

Shri Chandrakant Reddy, Assistant DGFT

Fille No.P-47011/386/2018-TSW Dated 31.12.2018
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DIPP(TS Section)

Firm may be requested to furnish following information:-

M/s U.M. cables, AA No. 0310820991, Dt. 15.05. 2018

“The Export Items are Telecommunication Cables. DoT may be consuited-for-thesara——————

FTDO, Shri Chandrakant Reddy, Assistant DGFT

Fille No.P-47011/1/2019-TSW Dated 03.01.2019
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DIPP(TS Section)
Firm may be requested to furnish following information:-
1. Detained working sheet for requirement of each raw material against export product
wise.
Total net weight of each export products.
List of export products
Voltage grade statement for export products
Product data sheet for all items signed by the technical person.

ahrwn

FTDO, Shri Chandrakant Reddy, Assistant DGFT
Fille No.P-47011/391/2018-TSW Dated 31.12.2018
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Firm may be requested to furnish following information:-
M/s R.R. kables, AA No. 03108201010, Dt. 16.05.2018
Voltage ratings of cables

Net weight/KM of each cable

PN~

Size of conductors in cables along with quantities of cables in KMs
Detailed calculations for the requirement of each raw material, export product wise

supported by cross sectional diagrams of the cables(in tabular form)

5. Material balancing data.

FTDO, Shri Chandrakant Reddy, Assistant DGFT
Fille No.P-47011/386/2018-TSW Dated 03.01.2019

¢ (’:é"ﬁ._.
/Sa_\\ \ =29
(Seema Bai Meena)
ASO



SCANT $ae, 73 Eear-110011 /Qﬁ/

[ T T 2 ;[,/;;;]57
ﬁw:-mgm(m)tﬁwa.ﬁ:&mmaﬁgﬁzmm

9

¥o 0310821060 fe=® 17.05.2018

%émmamﬁ%%mﬁmmmﬁa:@%rwmé:
WW#%WM%Wmﬁﬁm@mﬁﬁaﬁ%mm
fﬁw&améﬂﬁfﬂm—c—uim3ﬁrwmzﬁqﬁf%3ﬁmﬁwwﬁrmm%

mmﬁ3m%wﬁﬁwmﬁ3ﬁmwmw3@uﬁm
mamwmmwmmmma |

Fovad:; qUgl
N
i s
(fale FAR Fear)
fager smR fwry 3R
WIsT 70 23061562: UFT 267
A1 FE algE,
fawra ey
IeAfiE Y v gaue fasme,
3T 979, 735 el

SSfTwer 3. 4. 01/81/50/262/T35-19/3[+ T ASTeTT-2/905 ™ Remiei2.11.2018

Wﬁ,ﬁﬁmwmww

) . -G
B8 A4 P-47011[394[2018-Ww 13.12.2018 3 (1T §1$ )
/ O~ —— N
.,-)\—,,(‘> //:?\ \ " W) .
S .



3¢ A, 75 Gewl-110011 29
3o T T 2 W’ﬁ

R afFar gas (@Us) & T 4.7F HTER ARGUS A g 3T TgHd
Fo 0310821055 =1 17.05.2018

¥ & @t sveauee s & 3kded 7 v 3IW AEhAduE @y @ur &
mgméﬁmhméshﬁvﬁw&mm%wamﬁ?lm
g yoF & qRArse-11 & 3R 39 @es 2 F ot & e 7 uF 9T 3ud dedewl &
Y GolaaT & 715§

3Fd AR H AT At §9 e @ fddrs SRdd w1 T
ST &) A @ Y dod ® gdEee fmar s s g

Taeaid: guaiy
%‘%’c} Y
(faefte HAR Fwd)
faeer =R ey 3ReRy
P F0 23061562: TFg 267
A F g,
IREansIKIBE
3N Had, A5 feeeln|
TR T30, F. 01/81/50/269/TTA-19/ch HFd AISIA-2/g07 feeer/2.11.2018

StarSHidt (Srow JreyarmeT)
AFE & § W qrsay AfAes ¥ wftsr 9 §.0310821055 feaied  17.05.2018 & faw
W I HeAh G&TAT YIRT & THUA FEAT 4,5 3R 12 & HeH H JAHN €T
wﬁa?%ua@ﬂu%mmm%l

AT, A g g e, WeTaH S L Alrer
HTSl & P-47011/398/2018-EIUHSsc I eI 13.12.2018 o« (@rar ar$ =)
s MY r %—‘ S
I el
R



o s e (wv8) & R 479 R AEOE A o AR w0 W
To0 0310821056 fe=ra 17.05.2018 9}\ \

& § o) seeiyea s & amew & 9l 3w mElRcys fagy @=muR &
Wgﬁéﬁ%ﬂiﬁmm%mﬂm@ﬁ%%ﬁm%@mﬁ%lm
fordia 99T & aRRse-11F 3R 37 @og 2 7 9} & 3Ags AT T T sUE HeleeAdhl &
Ty elseT & I g

3ad AW H A9 RO 58 wRed @ Afdes GRId R B FRY S
STar €1 Al & Il A 7 gEleer R aEr anEa gl

gdaaa: Y
(T ﬂm"@'ﬁa
TR fagy SR AgTweerd
Wle o0 23061562: Tag 229
= &9 gig,
faerg 3R,
ez Afa va gate fawmT,
3eaNT Had, 75 fSeal

SSivwer 30 W, 01/81/50/270/T0H-19/3[¢% Haal Alstall-2/ 824 feetier 15.11.2018

st

%ﬁ@;émaﬂw@wmm‘ SEFR oF 7.0310821056 Reiis 17.05.2018 & e
Wmm$wm4,sm12$mﬁmwm$m

I AT ST weha B
B8 FaX P-47011/397/2018-a'(’m01.01.2019 o (Q:ﬁTHT' s FnFlT
| )

eI 3TSTaT 31ferhy



fagar- gfesar o (TU3) ¥ 0T 4.7F HTER ACCGUST &H ST Sl eligsi<t

Fo 0310821053 =i 17.05.2018 Q/\// 2
o . o\

¥ & O sveE RS ¥ e & i IR Agiaews fager SR &
Wwﬁmmmﬁmm%mg@mﬁmm
Wam%qﬁfﬂmnmaﬁtwmzﬁmﬁ%maﬁrmqﬁmmé
Y Fora &1 T B

mmﬁmwsqmmﬁmmqﬁamw@wm
ST &1 HE @ sl AR A gt R S TR g

Heeddd: AR
(& Tged ¥33))
TS fAgY TR Agfarned
W Fo23061562; ta&g 229
A G g,
e 31faaNY,
st A vd Hate faw,
JeT #7aw, 7% el

SNTREr T 3. |. 01/81/50/277/TCH-19/[eh HFd AreiAr-2/ 98 6 AT 16.11.2018

Sramsiidt (Erew HeTemen)
FEd F § O awrse dfaes @ WRIFR 9T §.0310821053 =t 17.05.2018 & fow -
o F HEF CE UET & THUS GG 4,5 3R 12 & Teel F Sl wed w H fow
3Taer foRam S &l T

ST

THETE3Y, A g (S Hod, HEe SIonuwer | T

BTSH e P-47011/397/2018-ETTHS s f&aAIE 01.01.2019 " (@ a1 Hie)

o]



28 Page 1 of 1

2.1.2019.
Subject: AA No 0310821041 dated 17.05.2018 of Siemens , Date: 12/31/18 02:16 PM
Mumbai. From: "HEI Division, DHI" <divhei-dhi@gov.in>

To: Vinod Kumar Kashyap <nc2.dgft@nic.in>

Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
HEI Division
OFFICE MEMORANDUM

Subject:DGFT ID No.: 01/81/50/334-AM-19/DES-2/ 122 dated 20.11.2018
AA No 031082104 1dated 17.05.2018 of Siemens , Mumbai.

Since, input item quantities for each EP mentioned in Appendix 4E differs from the quantity
mentioned in Guaranteed Technical Parameter provided by applicant and no justification has been
provided for the same. Therefore, DES II is requested to provide the same as per the appendix 4H and
4K of DGFT’s Public Notice No.68 /2015-20 dated 22/3/2018 and the rating of EP and

complete description of input item 1..

(K.K. Tiwari)
Industrial Adviser
Dy. DGFT, DES-2
Deptt. of HI, UO NoDES-2/SEML/InTr-1-2018-HEI dated 31.12.2018

https://mail. gov.in/iwc_static/layout/shell.html?lang=en&3 .0.1.2.0 15121607 1/1/2019
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/ Ministry of Commerce and Industry

‘ Government of India
O/o Additional Director General of Foreign Trade
Nistha Bhavan, SE wing, New Marine Lines, Church gate, Mumbai-20.

File No: 03/95/040/00078/AM13/NO NORMS il [ 493 ‘ Date:22.05.2018
: 5

:
Toi ' . i
|

Norms committee, ;
O/o. The Director General of Foreign Trade,
Udyog Bhavan, Maulana Azad Road,

]

New Delhi:- 110 011. ‘:
| (Kind Attn. SHRI K P SINGH DY.DGFT(NCI)

SJb :- Grant of Advance authorization on Repeat as per
Para4.7.1 & 4.7.2 of HBP (Vol. 1) 2004-09.

Sir, | : |
M/S ORIENTAL CONTAINERS LIMITED Have been granted Advance
Authorization No. 0310821126 DTD 22.05.2018 The Copies of the application
not forwarded to the Headquarters due to the following reason The Advance
Authorization has been issued on Repeat Basis in terms of Para 4.7.1 &
4.7.2 of HBP on basis of decision of Norms Committee in Meeting NO 17/81 ALC
2/2017 DTd 07.11.2017

Yours faithfully.

(A'S KANSE.)
Foreign Trade Development Officer
For Additional Director General of Foreign Trade Mumbai
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DIPP(TS Section)

M/s Sterlite Power Transmission
Itis observed that import item no.

FTDO, Shri Chandrakant Reddy, Assistant DGFT
Fille No.P-47011/7/2019-TSW Dated 04.01.2019
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Subject: Fwd: AA No 0910066469 dated 18.07.2018 of Toshiba, Date: 12/28/18 12:56 PM‘02 ¢ Ol- 20! 9'

Hyderabad From: "HEI Division, DHI" <divhei-dhi@gov.in>
To: Vinod Kumar Kashyap <nc2.dgft@nic.in>

-------- Original Message --------

From: "HEI Division, DHI" <divhei-dhi@gov.in>

Date: Dec 11, 2018 9:29:37 AM

Subject: AA No 0910066469 dated 18.07.2018 of Toshiba, Hyderabad
To: K P Singh <nc1.dgft@nic.in>

Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
HEI Division

OFFICE MEMORANDUM
Subject:DGFT ID- 01/81/50/349/AM-19/DES-2/119 dated .11.2018

AA No 0910066469 dated 18.07.2018 of Toshiba, Hyderabad

Since no calculation of the raw material linked with the weight balance sheet has been
provided. Therefore, it is requested to provide the same as per theappendix 4H and 4K of DGFT’s
Public Notice No. 68 /2015-20 dated 22/3/2018.

(K.K. Tiwari)
Industrial Adviser
Dy. DGFT, DES-II
Deptt. of HI, UO NoDES-2/TOSH/Tr-1-2018-HEI dated 11.12.2018

https://mail.gov.in/iwc_static/layout/shell.html?lang=en&3.0.1.2.0 15121607 12/31/2018
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
HEI Division
OFFICE MEMORANDUM
Subject: DGFT ID- 01/81/50/350/AM-19/DES-2/121 dated 16.11.2018

AA No 0910066468 dated 18.07.2018 of Toshiba, Hyderabad

Since no calculation of the raw material linked with the weight balance sheet has been
provided. Therefore, it is requested to provide the same as per the appendix 4H and 4K of DGFT’s
Public Notice No. 68 /2015-20 dated 22/3/2018.

(K.K. Tiwari)
Industrial Adviser
Dy. DGFT, DES-II
Deptt. of HI, UO No DES-2/TOSH/Tr-2-2018-HEI dated 01.01.2019

https://mail.gov.in/iwc_static/layout/main.html?lang=en&3.0.1.2.0_15121607& 1/1/2019
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DIPP(TS Section)

M/s Polycab Wires Pvt.Ltd. AA No. 0310822465, Dt. 20.07.2018

“We may request the firm to provide following information:-

As per SDF s.no. 2,3,4,5,12 and exact use of each import item in the export items.

FTDO, Shri Chandrakant Reddy, Assistant DGFT
Fille No.P-47011/2/2019-TSW Dated 04.01.2019
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DIPP(TS Section)

‘We may request the firm to provide following information:-

M/s Tubacex prakash india Pvt. Ltd. , AA No. 0310822579, Dt. 25.07.2018

1. Net weight of each export item (size and grade wise)
2. Details of stage-wise wastages and justification for the same

FTDO, Shri Chandrakant Reddy, Assistant DGFT

Fille No.P-47011/4/2019-TSW Dated 02.01.2019
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DIPP(TS Section)

M/s Sterlite Power Transmission, AA No. 0310822611, Dt. 26.07.2018

The firm may be requested to provide information as per SDF S.No. 1to 5,9 to 12 and exact use
of import items in the export products.

FTDO, Shri Chandrakant Reddy, Assistant DGFT g{twm
Fille No.P-47011/6/2019-TSW Dated 04.01.2019 s

(Seema Bai Meena)
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Subject: AA No 1110028359 dated 31.07.2018 of BHEL, Bhopal. Date: 01/01/19 02:38 PM
To: Vinod Kumar Kashyap <nc2.dgft@nic.in> From: "HEI Division, DHI" <divhei-dhi@gov.in>

Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
HEI Division
OFFICE MEMORANDUM

Subject:DGFT ID No.: 01/81/50/377-AM-19/DES-2/117 dated 02.11.2018
AA No1110028359dated 31.07.2018 of BHEL, Bhopal.

Following is recommended

Input-
Items (as per AA) Comments
Item 1, 3,10 and 11.|Net to net the net weight of the raw material in EP
05 ke /k . will be as per Technical Guaranteed
Item 2 1.05 kg /kg contain in Particulars in purchase contract, between
EP applicant and the buyer along  with
L declaration in Appendix 4H and 4K of
Item 4 105 ke /kg containin | "y os Public Nofice No. 68 /2015-20
EP dated 22/3/2018.
Item 5 2% of FOB value of the relevant EP,
Item 7 20 Nos
Item 8 and 12 Net to net as per GN4 with accountability
Item 6 and 9 Deleted, as according to item description not incorporated in EP.

DES-II may take a view.

(K.K. Tiwari)
Industrial Adviser
Dy. DGFT, DES-2
Deptt. of HI, UO NoDES-2/BHEL/GTrR-2-2018-HEI dated 01.01.2019

https://mail.gov.in/iwe_static/layout/shell.html?lang=en&3.0.1.2.0 15121607 1/1/2019
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DIPP(TS Section)

M/s Seikodenki India Pvt. Ltd. » AA No. 0410164566, Dt. 03.08.2018
We may request the firm to provide information as per SDF S.No. 1,2,5,6 and 11

FTDO, Shri Chandrakant Reddy, Assistant DGFT
Fille No.P-47011/5/2019-TSW Dated 04.01.2019
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DIPP(TS Section)

M/s Seikodenki India Pvt. Ltd. , AA No. 0410164564, Dt. 03.08.2018
We may request the firm to provide information as per SDF S.No. 1,2,5,6 and 11

FTDO, Shri Chandrakant Reddy, Assistant DGFT )
Fille No.P-47011/5/2019-TSW Dated 04.01.2019 %6 v
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DIPP(TS Section)

M/s Seikodenki India Pvt. Ltd. , AA No. 0410164567, Dt. 03.08.2018
We may request the firm to provide information as per SDF S.No. 1,2,5,6 and 11

FTDO, Shri Chandrakant Reddy, Assistant DGFT
Fille No.P-47011/5/2019-TSW Dated 04.01.2019

.S/C%%o\g
(Seema Bai Meena)
ASO



%0 0410164565 f=Te 03.08.2018 | }
. L \\9
Rt R wgde RERT & smiar & oy s e fer o & QV\\\\
Wﬁrﬂé#mﬁaﬂaéﬁﬁaﬁw%%m%ﬁw@mﬁaﬁmm
fﬁuﬁam%ﬁfﬁw—uawﬁvwmzﬁmﬁ?aﬁaﬁaﬁrwuﬁmmﬁﬁ
Y e §r 7S )
mmﬁm%ﬁﬁs@mﬁﬁmmmwmw

2

SHET &1 Al @ et N F qefvaeg frar e snEe 2

HolosTsh: aygfy @W
(A Tgeia 139
wEE fager =R mafadrey
Wi H0 23061562; veg 229
Wﬂmm’
Taerg R,
3l i va Fatle s,
3T 374, 78 Real |

SreiTewer .37, . 01/81/50/372/T0-19/[esh HIFT A2/ 838 ReAT®9.11.2018

DIPP(TS Section)

M/s Seikodenki India Pvt. Ltd. , AA No. 0410164565, Dt. 03.08.2018
We may request the firm to provide information as per SDF S.No. 1,2,5,6 and 11

FTDO, Shri Chandrakant Reddy, Assistant DGFT
Fille No.P-47011/5/2019-TSW Dated 04.01.2019

%\3

(Seema Bai Meena)
ASO



Ho 0310822970 i 10.08.2018 2)/ ] {W
IR FUEHIS A & mdea & oY s mgfes fdwr soOR & seisy
T=§ ﬁmmmémmémwamﬁéim%
m%wﬁf%ta-u?ﬁaﬁrmmzﬁmﬁ%m#wﬁmmém
T & IS

TUSIANUN VTG YD) ) TIVC J1iedet g 5(,{

mmﬁm%wﬁﬁwwmﬁmmwmmmﬁm
STAT &1 AAS B A dow B g B S 3R B

Tofaatdh: gy
‘P“*ﬂ»}\cf w\{ﬂq—’
(fasie FAR Fegm)
Rger samaR A ey
Wl o 23061562: Ty 267
A HET TR,
fawrE HfRw,
@i NI va gava R,
3T Ha, 73 o]

Sevwer g3 F. 01/81/50/222/TUR-19/3[c HFdl Arawil-2/g)y ReAiF/2.11.2018

DIPP(TS Section)
Firm may be requested to furnish following information:-

1. Detained working sheet for requirement of each raw material against export product
wise.

Total net weight of each export products.

List of export products

Voltage grade statement for export products

Product data sheet for all items signed by the technical person.

abhown

FTDO, Shri Chandrakant Reddy, Assistant DGFT
Fille No.P-47011/392/2018-TSW Dated 31.12.2018

(Seema Bai Meena)
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